
- 
THE E'oRWARD CQNTRACTS (REGULATION) 

AMENDMENT ACT, 1957 

[17t.h September, 19571 

An Act further to amend the Forward Contracts (Regulation) 
Act, 1952. 

BE it enacted by Parliament in the Eighth Year of the Republic 
of India as follows : - 

Short title. 1. This Act may be called the Forward Contracts (Regulation) , 
Amendment Act, 1957. 

f 1252. 

Power of 
recognised 
association 
to make 

rules respect- 
ing group- 
ing of mem- 
btfs, restrict- 
ing voting 
rights, etc., 
in special 
cases. 

"9A. ( I )  A recognised association ake rules or amend 
any rules made by it to provide for of the following I 

matters, namely : - 
( a )  the grouping of the of the association , 

according to functional or the reservation of , 
seats on its governing belonging to each I 

I 

group and appointment reserved seats- I 

. (i) by election by the members belong- 
ing to the group 

(ii) by election the members of the associa. 
tion; I 

(iii) by election y all the members d the associa- 
tion from among pe ons chosen by the members belong- 
ing to the group c { ncerned for the purpose; 

(b) the restricti n of voting rights in respect of any 
matter pl~ccd befor the association at any meeting to those 
members only wh , by reason of their functional or local 
interests, are adu  / ly interested in such matter; 



Forward Contracts (Regulation) Amendment 

3. Where any recognised association which has been granted ~ ~ $ ~ ~ ~ "  
an extension of time for holding its annual general meeting under respecting 
the proviso to clause (c) of sub-section (I) of section 166 of the Efcg:s ' Companies Act, 1956, is desirous of making or amending. rules in in certain 
relation to the matters referred to in cleuse (a) of sub-section (1) 

r 740f 19j2. 3f section 9 A  of the Forward Contracts (Regulation) Act, 1952, and 
reconstituting its governing body in accordance with such rules, 
and the Central Government, on an application made to it by the 
recognised association, is s?tisfied that it would not be possible for 
the association so to reconstitute its governing body within the 
extended time granted to it, the Central Government may, notwith- 
standing anything to the contrary contained in the Companies Act, 

I "f 19S6* 1956, extend the time within which the said annual general meet- 
ing shall be held by a further period not exceeding six months. 

(c) the regulation of voting rights in respect of any mat- 
ter placed before the &sociation at any meeting so t h ~ t  each 
member may be entiil2d 
of his share of the 

(d) the restriction 
another person as his 
of the association; 

to have one vote only, irrespective 
paid-up equity capital of the association; 

on the right of a member to zppoint 
:>roxy to attend and vote at a meeting 

d supplementary 
t to any of the 

I 

I 

i 


